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THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEWDELHI

IN ORIGINAL APPLICATION NO. 445 OF 2025

Ary* Applicant

Versus

State of Haryana & Ors. Respondent(s)

Short Reply by way of affidavit of Prabhjot Singh, IAS,
Member Secretary State Environment Impact Assessment

Authority, Haryana (Respondent No. 3).

I, have above named deponent, do hereby solemnly affirm
and declare as under:-

That the deponent is conversant with facts of the case and

duly authorized to file the affidavit.

That the Present Original Application has been filed

questioning the Auction Right dated 30.05.2025 in respect of

excavation of minor mineral- Boulder, Gravel and Sand (BSG)

from minor mineral blocks of District Yamuna Nagar.

That the plea of the applicant is that the above e-Auction

Notice was issued without there being a valid and subsisting

DSR and replenishment study for District Yamuna Nagar. The

case of the applicant is that DSR was aPProved for District

Yamuna Nagar on 10.08.2017 and on completion of five years,

the DSR stood expired on09.08.2022 and thereafter, no fresh

DSR for District Yamuna Nagar has been prepared, but

though there was no DSR, the Department of Mines and

Geology, Government of Haryana, proceeded with issuing the

e-Auction Notice and auctioning the mines for BGS in District

Yamuna Nagar.

That answering authority has been constituted vide

Notification No. S.O. 5981 (E) dated 24.72.2025 by the Ministry

of the Environment, Forest and Climate Change, Gol under

Section 3 (3) of the Environment (Protection)Act, 1986 to

exercise the powers and discharge functions as delegated by

the MoEF&CC under the provisions of the EP Act, 1986.
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5 That the question arisen in the Original Application regarding

E-auction of the Mining blocks has not related to the

answering responden! whereas, on the issue regarding

Approval of District Survey Report; it is appropriate to

mention here that the District Survey Report which was

received from the District Commissioner, Yamuna Nagar was

considered h 315th meeting of State Expert Appraisal

Comrnittee, Haryana (referred to as SEAC) held on 17.02.2026;

wherein, the Mining Officer, Yamuna Nagar (th"

representative of the Mining Department) attended the

meeting and briefed the facts and details of the District Survey

Report. After considering all the facts; the District Survey

Report of District Yamuna Nagar was recommended to the

State Environment Impact Assessment Authority, Haryana

(Referred to as SEIAA). The copy of Minutes of 315th meeting

of SEAC held on 17.02.2026 is annexed as Annexure-3fl.

That the recommendations of SEAC was considered in 197tt'

meeting of SEIAA, Haryana held on 11.03.2026; wherein,

SEIAA, Haryana has approved the District Survey Report,

Yamuna Nagar and conveyed the same to the Deputy

Comrnissioner, Yamuna Nagar vide letter No.

SEIAA/HR/2026/151 dated 19.03.2026. The copy of Minutes

of 797* meeting of SEIAA held on 77.03.2026 is annexed as

Annexure-3/2 and Letter dated 19.03.2025 is annexed as

Annexure-3/3.

That the reply may kindly be taken on record and into

consideration and the Hon ble Tribunal may Pass appropriate

order(s), direction(s) as deemed fit and proper under the facts

and circumstance of the present case
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Verified that the contents of para No. 1 to 8 of the affidavit are

correct and true to my knowledge and belief. No part of it is false

and nothing material has been concealed therein.

,"t#"tPlace:- Panchkula

Dated :- o S /oZ/t oz f
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Minutes of the 315th Meeting of the State Expert Appraisal Committee (SEAC), Haryana held
on 17.O2.2O26 under the Chairmanship of Sh. Mahabir Prasad Sharma IFS (Retd.), SEAC,

Chairman, Haryana at 11th Floor, Plot No. 1, Sector-22, Panchkula, Haryana for considering
Environmental Clearance of Projects (B Category) under Government of India Notification
dated 14.09.2006.

Consequent upon the reconstitution of the State Environment Impact Assessment

Authority (SEIAA), Haryana and the State Expert Appraisal Committee (SEAC), Haryana, after one

year, the committees were made operational by the State Government on 7th February 2026. During

this period, a considerable number of project proposals and regulatory matters got accumulated,

resulting in substantial pendency, including cases received from the Ministry of Environment, Forest

& Climate Change (MoEF&CC). The State Government expressed concern regarding the pendency

and emphasized the need for expeditious, transparent, and regulation-compliant appraisal and

disposal of pending proposals.

The first meeting ofthe reconstituted SEAC, designated as the 315th Meeting of SEAC,

Haryana, was scheduled for 17th February 2026.

Prior to the formal meeting, an introductory and welcome session was convened u nder

the mentorship of Rao Narbir Singh, Hon'ble Minister for Forest, Wiidlife, Environment & Climate

Change, Haryana, as Chief Guest. The meeting witnessed participation from empanelled consultants,

interested Project Proponents, Technical Members, and the Chairpersons of SEIAA and SEAC.

5h. Bhupender Singh Rinwa, Member Secretary, SEAC, formally welcomed the Chief

Guest and all participants. The Worthy Chairman of SEIAA, Sh. Ankur Gupta, IAS (Retd.), assured that

all pending cases would be addressed expeditiously, transparently, and strictly on merit. The Hon'ble

Minister expressed satisfaction with the constitution of the committees, acknowledging the

competence of the appointed members. It was reiterated that both SEIAA and SEAC would function

with efficiency, transparency, and objectivity in accordance with applicable regulatory frameworks.

Sh M.P Sharma IFS (Retd) wo(hy Chairman SEAC, expressed gratitude to Hon'ble Minister, Worthy
I

I Chairman SEAA, colleagues of committees and all other distinguished participants in the meeting

The session concluded with a vote of thanks to.the Hon'ble Minister and distinguished participants,

following which the meeting was adjourned.

The 31 5th SEAC meeting resumed for the Expert Appraisal of the proposals. At the

outset the Chairman, SEAC welcomed the Members of the SEAC and advised the Member Secretary

to give brief background of this meeting.

In Agenda of this meeting, 16 nos. of projects, received on PARIVESH Portal, were

taken up for scoping, appraisal and grading including Approval of District Survey Report of District

Yamuna Nagar and District Sonipat, as per agenda circulated.

Minutes of 315th N4eeting of State Expert Appraisal Committee, Haryana
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The 315th meeting of SEAC Haryana was held on 17.02.2026 and following members

joined the meeting:

Sh. Parvesh Sharma SME (Retd) and Ms. Priya representative of State Town planner

were also called as special invitee for expert advice.

Amendment in Environment Clearance for "Proposed Expansion of Godowns/
Warehouse" for other than Agriculture Produce Warehouse located at Village
Pathredi & Bhudka, Tehsil Manesar, Distt. Gurugram by uls Embassy Industrial
Parks Private Limited (M/s Horizon Industrial Parks Private Limited)

Project Proponent: Sh. Sujoy Kumar Das
Consultant : Ind Tech House Consult

The Project Proponent submitted online Proposal No.

SIA/H RIN FRA2 /519651/2025dated 21 .01.2025 for obtaining Amendment in Environment Clearance

under Category 8(a) of EIA Notification dated 14.09.2006. The PP submitted the scrutiny fee of

Rs.2,00,000/- vide DD No.892534 dated 16.01.2025. The case was taken up in 311th meeting held

on 29.01.2025. During the appraisal of the proposal, the reply and submissions made by the

PPlconsultant were discussed by the committee and considered.

After deliberations, the committee recommended this case to SELAA for Amendment

in earlier Environment Clearance (EC Identification No.EC23B000HR169580 dated27.04.2023) issued

to M/s Embassy Industrial Parks Private Limited (M/s Horizon Industrial Parks Private Limited) under

EIA Notification dated '14.9.2006 issued by the Ministry of Environment and Forest, Government of

India- The conditions of the EC shall remain same as granted in earlier EC.

Whereas, due to expiry of the Tenure of the SEIAA/SEAC, the proposal was not get

considered by the SEIAA, Haryana and the same was Transferred to EAC, MoEF & CC, Gol.

Now, on the reconstitution of SEIAA and SEAC by the MoEF & CC, Gol vide its

Notification No. S.O. 5981(E) dated 24j2.2025, proposal was again transferred back to State Expert

Appraisal Committee through PARIVESH 2.0 for finalization of the same.

D o

Member1 Dr. Jai Bhaqwan, Sr. Scientist (Retd.)

MemberDr. Naresh Kumar
Member3 Dr. Kapil Kumar, Head, National Institute of

Technology Delhi Head, Department of Civil

Enqineering National Institute of Technology Delhi
MemberShri Sanjeev Kumar, Senior Environmental Engineer,

Haryana State Pollution Control Board

Member
Secretary

5 Sh. Bhupender Singh Rinwa, Chief Environmental

Enqineer, Haryana State Pollution Control Board

Designation

Minutes of 315$ Meeting of State Expert Appraisal Committee, Haryana

Paoe 31 of 47

Sr. No. Name
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District Survey Report (refer to as DSR) of Yamuna Nagar District was forwarded by

SEIAA Haryana for the recommendations of the State Expert Appraisal Committee.

The District Survey Report (DSR) was considered in 315th meeting held on 17.02.2026.

During the Appraisal District Survey Report it has been observed a CWP No. 35303 of 2025 titled as

M/S HARYANA INFRA VERSUS STATE OF HARYANA AND OTHERS was filed before the Hon'ble

Punjab and Haryana High Court; wherein, the Hon'ble High Court vide its order dated 14.01.2026

pass the following Directions:

"3. Today, when the matters are taken up for heanng, a notification issued by the

Government of India dated 24.72.2025 has been placed on record, whereby the

said Committee has been duly constituted. The limited gnevance that now

suruives in CWP-35303-2025 is the petitioner's reguest that the new/y

constituted Committee examine and finalize the DSR, based on which allotment

letters are required to be issued.

4. Learned State counsel, on instructiong submits that the newly constituted

Committee shalt act with all promptitude and in accordance with law to finalize

the DSR.

5. Since the said repoft has been pending consideration for the last two years and

could not be finalized due to the non -constitution of the statutory Committee,

the Committee is requested to take all necessary steps to finalize the DSR at the

eailiest preferably within a period of two months."

In compliance of the directions of the Hon'ble High Court, the present proposal was

considered. The Mining Officer, Yamuna Nagar (representative of the Mining Department) attended

the meeting and briefed the facts of the District Survey Report as well as Replenishment Study

Report in detail.

During the Appraisal, the Committee advised the Mining Officer to submit

Transportation Routes of the Mining blocks as per revenue records and with its crow fly distance

from the Wildlife. Accordingly, the Mining Officer vide letter dated 17.02.2026 submitted the

Transportation Routes of the Mining blocks.

After detailed deliberations, the Committee decided to recommend District Survey Report

(DSR) of Yamuna Nagar District to S EIAA, Haryana for its Approval

Minutes of 3l5s Meeting oI State Expert Appraisal Committee, Haryana

Paoe 46 of 47

315.15 For approval of District Survey Report (DSR) of Yamuna Nagar District-
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Subject : For approval of District Survey Report @SR) ofYamuna Nagar District.

Appraisal & Recommendations of SEAC:

District Survey Report (refer to as DSR) of Yamuna Nagar District rvas forwardcd by SEIAA

I Iaryana for the recommendations of the State Expert Appraisal Committee.

The District Survey Report (DSR) was considered in 315'r'mccting held on 17.02.2026. During the

Appraisal District Survey Report it has been observed a CWP No. 35303 of 2025 titled as VUS HARYANA INFRA

VERSUS STATE OF HARYANA AND OTHERS was filed before the Hon'ble Punjab and Haryana High Coun;

r.r herejn, the Hon'ble High Court vide its order dated 14.01 .2026 pass the following Directions:

"j. Today, when the matters are taken up for hearing, a notification issued by the Governnent of

India dated 21.t2.2025 has been placed on record, whereby the said Committee has been duly

constituted. The limited grievance that now survives in CWP-35303-2025 is the petitictner's

request that the newly constituted' Committee examine and fnalize the DSR, based on v'hich

allotment letters are required to be issued.

4. Learned State counsel, on instn)ctions, submils that the netlly constituted Committee .shall act

with all promptitude and in accordance with law tofinalize the DSR.

5. Since the said report has been pending consideration for the last trvo yeers and could not be

finalized due to the non-constitution of the statutory Committee, the Committee is requested to

take all necessary steps to finalize the DSR at the earliest, preferably within a period of t'utt

months. "

In compliance of the directions of the Hon'ble High Court, the present proposal was considercd. The

Mining Officer, Yamuna Nagar (representative of the Mining Department) attended the meeting and briefed the

facts of the District Survey Report as well as Replenishment Study Report in detail.

During the Appraisal, the Committee advised the Mining Officer to submit Transportation Routes of the

Mining blocks as per revenue records and with its crow fly distance from the Wildlife. Accordingly, the Mining

Officer vide letter dated 17 .02.2026 submitted the Transportation Routes of the Mining blocks.

After detailed deliberations, the Committee decided to recommend District Survey Report (DSR) ol

Yamuna Nagar District to SEIAA, Haryana for its Approval.

Findinss and Decision of the Authorifv (SE

The recommendation of SEAC was considered in the l97th Meeting of SEIAA held on

11.03.2026. After deliberations, the Authority, taking into account the recommendations of the State

Expert Appraisal committee (SEAC), decided to approve the District Survey Report (DSR) of

Yamuna Nagar District.

Chairman, SEIAA, Haryana Member Secretary, SEIAA

Item No. 197.07

Date:11.03.2026
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State Envlronment Impact Agsessment Authorlty' HarAana,

Bays No.55{8, Prayntan Bhawan, Sector-2 Panchkula'

Tolophonc No, 011 2-2365232
E-mail ID:

Mcmo No: SEIAA/I{R/2026/ Itl oatat LlJotntu

To
Dcputy Comukrloncr,
Yrmrnrnrgrrt
Dcputy Commtrloner Off,cq Ground Floor,
Mtrl Sccrcterlet' Jrgrdhrl,
Yemunrneglr, Eeryur, Pln Code - 135001

Emd! Idl dcFl@hrv.nlc.in

Subfec,t: For epprovd of Itbtrlct SEr'.tr RGIlort (DSR) of YrmEnr Nrgrr DLfiGt

Kirdly roftr to thc subjcct indicatcd abovo

Aolrrl'rl & Romncndlttonr of SEAC:

Distict suruy Rcput (nfc to rr DsR) of Yauru Nagar Dirtict war fcuacdcd by

sEX A Hrrra,u fr lbo rconsoodatiour of iho Sbto Br9td Appraid Cmittca
TbDi'ti6surwyR+ott@SR)rvesccnridacdiD3l5oethghcldqlT.022M.6.

nrtrs so AgDmild Dtuticl survcy Reort it hu bcca obsr.ved a cI/P No. 35303 of 2025 dtlcd as lvllli

MRYANA INFRA \GRSUS STATE OF IIARYANA AT'ID OTHERS WAS fiICd bOfCC thC HOA'bIC

hnj$ rDd l{rrpr Hig[ CourC whacirt tho Hon'blc High Court vido its ordcr datcd 14.01:026 pess

6c followiat Diraiou:
'3. Today, whan thc mdt at art lakcn up for hcadng a notifiatton lssud by thc

GownwtclttofIndladafun24t2.2o2'hasbeenpladonrecod"tylwcbtrtcsaid

&nnlncc hu bcca duly constt&td. Ihc ltntted grl*anct that nol, survivt's In

CVpSt3Ot.2825 h the pctlrloncr's rquct, thal tho dcwly canJ,itutd Corunittec

aonlwandlllulbcthaDs&besdonwhtchallonacatlctlcnanrequlrcdtobc

brud"

1, It rnd Slatc a sgd .,t lrauwdoar, atbnla thal lk ntwu co't"ltutd Co,ld.€

'halloclwtlhqtlPlanptlttldcandlnarrrrdan(Ewllhlaw,allnallzailuDsRt, Stnce th. tald tqort hs baoa pandlng rrlwldatr/llan tu thc lant nw yaa and

auld nol bt llnallnd duc ro thc ton'crr'tslltutlon of tho stanary Coolllrlllrc' the
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&mmittei, lr 'r,qu.,,ld to tal.a all neartdry ttept lo tlrralh, th. DSR at thc .a lert,

pn{aurbly ttlthln a Nod of tw ilonthl"
In oompliencc of thc dirtctloru of tho Hon'bto Hlgh Court th6 pr.ssnt pro,pool *rr coruidcred.

rbo Minitg Oftcc, Yumna Nrgar (rcpracnhtlvo of Oo Mlnlng Dcprrtmat) itterdcd tbc m.ctlng 8nd

kicfod thc ftcu of thc Dttlct Survry R?ort !! wdl e! Rcplcnhhmcot Study R?ort ln dfiil,

Duing lhc Appniral, tho Committco dvircd tho Mining OIIIca to rutmlt trarupsrrtirn Routcs

of 0rc Miaing blocb ar pcr rsy.ruo mcords and with itr cros IIy dblrrcc Aorr tho Wildlife.

Acoodingly, thc Mining Offrer vido ldtcr drtcd l7 .V2.2U26 submincd tto Trarrspct tion Routcs of thc

MiniqS blocla.

Afta daeilcd dclibcretionr, rh Ccrmnittcc dccidcd to rcommeud Dirria Survly kp{rt (DSR)

of Yrurm Nrgrr Diilrict to SEIAA Hr6anr for itr Approval.

Flndinqr end Dccklon of tlc Authotltv fSEIAA)

ILc recomnendrdon of SEAC wrs consldercd In thc 197tr Mccthg of SEIAA

bcld ou 11.032026. Aftcr dolibcrations, the Authority, talcing into account the reco",-cdations

of thc State Brpat Approisal Cormi:lcc (SEAC), declded to rpprovc the DlrHct Suney

Rcport @SR) of Yamunr Nrgrr Dlstrlct.

l. Tfr,D'rtur Gencrat, Mincr & Gcology Departmont, Hsryam, Plot No. 9, DHL Squrq
2d Ybor,IT Part(, Scctor-22, Panctrkrila,

2. Mcmbcr Seocury, Ststc Exporl Appralsal Commlttco, Haryaoa.

lfit]*,/
Mcmber Scclttery,
SEIAA, Ilrryana

oatd:fu$nwe

t/'d*il./-
Momber Scc#tery,
SEIAA' HtrYenr

o

c-

Eodrl No. SEIAA/IIR2026/|Sa - I SJ

A crlpy h forwardd to thc following for lnforrnatioo, plcaro:
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